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IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERABAD BENCH
AT HYDZILABAD |
0.A.No.446,/92 | Date of Order: L@_._}_gggﬂ
BETWEEN 2
rDI_A,Appé Rao ‘e Applicant,
AN D |

1, Director-General,
Council of Scientific and
Industrial research,
Anusééhan Bhavan,
Razi Marg,

New Delhi - 110 01,

2. Director,

National Geophysical
kesearch Institute,
Uppal Road,
HyGerabad — 500 007.

3. Mr,D.Cuptasarma,
Presently Director, NGRI
Aged about 6C years,
C/o.Natjonal Geophysical
kesearch Institute
Uppal Road, HyCerabead,

4. Unjon of Indis,
kep, by its Secretary,
Ministry of Science and
Technology, Anusendhan
Bnavan, RKaii Marg, _ :
New Delni - 11C 0C1, .o Respondents,

“,_.a--.//:\.‘:;-
Counsel for the Applicant e Mr,T,Llakshminarayana
Counsel for the kespondents ., Mi,Chinna Basappa Desa%)
S-c BJ CS3L. '
COuAM:
HON'S8LE SHRI A.B.GOKRTHI, MEMBER (ADMY, )
HON'BLE SHRI T.CHANDRASEKHARA REDDY, MIMBER(JUDL.) e

——

(Crder of the Division Bench delivered by

Hon'ble onri T.Chandrasekhara keddy, Mﬁmber(Juﬂl.)l )R
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Mr,T.Llakshminarayana, Advocate for the

L

applicant and Mr,l.Bhaskara Rao for Mr.Chinna Basappa Desai,
Stinding Counsel for the respondents are present. Heard

poth sides,

2. This is an application filed under Zection
1¢ of the Administrative Tribunzls Act by the apglicant
herein to quash the adverse rémarks dated 20.6.21 passed
against him and communicated to him by the Competant

Authority.

3. ' The applicant at‘pfasent is working as
Scientist E~II in National Geophysical Researcn Institute.
8y an order dated 20.6.01 certain adverse remarks had
been communicated to him by the Competant Authority,

As agsinst the adwerse remarks the applicent had put in

a representation to the Competant Authority on 26.6.%@

to expunge the same from the record, Eventhough the
'-;6 PR .
said representation dated'26.6.9£ the Competant Authority
S
has not yet passea final omxiers on the said representation,

In view of this position we are of the opinion that the

interest of the Justice would be met if the OA is disposed

of at the admission ctege itself by giving appropriate

directions to the respondents,

4. Hence we direct the respondents to

dispose of the representation of the applicant dated

20.6,91 and pass final orders therszon within 2 months

M s

from the date of the communication of thg{order,



applicant CONtinUE® W we Ggyeaw-—o -

i

orders that were passeciI fa= applicant would be at
liberty to spproach this Tribuna: afresh in accordance
with Law, With the above sajid directions the OA is

allowed with no order as to costs,
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_ (A.B,GOYTHI) (T .,CHANDRASEKHARA REDDY) "

Member (Admn, ) , Member (Judl, ) *,

Datedﬁilst June, 19522

Deputy Registrar(dJd)
(Bicteted in the Open Court)

1. The Director General, Council of Scientific and
Industrial Research, Anus8%han Bhavan, Rafi Marg, New Delhi-l,
2. The Director, National GeOpﬁysical Research Institute,
Uppal Road, Hyderabad- 7. LT

3. Br,D,Guptasarma, Director, National Geophysical Research
Institute, Uppal Road, Hyderabad. '

4, The Secretary, Union of India, Ministry of Science and
Technology, Anus%phan_Bhavan, Rafi Marg, New Delhi-1.

' 5. One copy to Mr.T.lakshminarayana, Advocate, CAT,Hyd.
6. One copy to Mr.Chenna Basappa Desai, SC for CSIR, CAT.Hyd.
7. One spare copy. '
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THE HON'BLE MK, R} BALASUBRAMANIANsM(A)
5 .

THE HON'BLE MR.T,CHANDRASEKMAR REDDY:
' MEMBER(JUDL)
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